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It is brought to your notice.that in 2011, the Hon’ble Supreme Court of India
through its Division Bench comprising Justice R.V. Raveendran & Justice A.K.
Patnaik in the case titled CBSE & Anr. Vs. Aditya Bandopadhyay & Ors.,
Civil Appeal No. 6454/2011vide Para 11 held that:

The definition of ‘information’ in section 2(f) of the RTI Act refers to any material
in any form which includes records, documents, opinions, papers among several
other enumerated items. The term ‘record’ is defined in section 2(i) of the said Act
as including any document, manuscript or file among others. When a candidate
participates in an examination and writes his answers in an answer-book and
submits it to the examining body for evaluation and declaration of the result, the
answer-book is a document or record. When the answer-book is evaluated by an
examiner appointed by the examining body, the evaluated answer—boolk becomes. a
record containing the ‘opinion’ of the examiner. Therefore, the evaluated answer-

“book is also an ‘information’ under the RTI Act.

In view of aforesaid ruling and law laid down by the Hon’ble Supreme Court,
every Public Authority including the Institute of Chartered Accountant of India
(ICAT), conducting examination are required to allow its candidates to inspect and
to obtain their answer-scripts as information as per the provisions of the
RTI  Act, 2005 and its rules —made thereunder. For this purpose,
Rule 4 of the RTI Rules, 2012, prescribes fee for information as follows:

i. Rs. 10/- for the RTI application, under this cost inspection may be allowed
and
ii. Rs. 2 per page for obtaining documents

In utter disregard of above law, ICAI has been denying the answer-scripts to the
candidates and compels candidates to seek their answer-scripts as per its internal
euidelines/rules/regulations which provides for cost of Rs. 500/- per subject. This
unfair practice of ICAI denies candidates access to their answer-scripts, especially
the ones who cannot afford such an exorbitant fee leading to denial of information.

Y»atlo“.
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